Iﬁl ..’nperi Lald
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MR. SPEAKER : He is a member who
is very vigilant. T8 aTEY T GIET FHH 7
qra F7AY 52AT 3 1 fomy aga & arg A
FIAENT WIT § | A7 9rer AT @T Al
wed) &7 3@y a1 | W awedt A8 gio
gafan §3 wgr o wsel ag & 2@ g

SHRI JYOTIRMOY BASU (Diamond
Harbour) : You are an impartial person.
Do not allow anybody to take advantage
of it.

weay WEEY 55 ¥ A1 i
arar &3 w7 fagr g1 agi g% Far
fom 2 1

He was
attention to it.

very kind in inviting my

12.32 hrs.
PAPERS LAID ON THE TABLE

Statement re : reasons for delay in
action on Tarif Commission report

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): 1 beg to lay on the Table a’
statement showing reasons for delay in
action taken on the Tarif Commission's
report on the price structure of rayon tyre
yarn/cord/fabric. [Placed in Library. Se€ No.
LT—1630/69)

SRAVANA 22, 1891 (SAKA

Papers Laid 22
Report on communal disturbances
in Gorakbpur

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K S. RAMASWAMY! : On behalf of Shri
Y. B. Chavan : 1 beg to lay on the Table
a copy of the report of the Commission of
Inquiry on Communal Disturbances in
Jainpur and Suchetpur (District Gorakhpur-
U.P.) (September 24-25, 1967). [Placed in
Library. See No. LT—1651/69]

Notifications re : All India
Services Act

SHRI K. S. RAMASWAMY: On
behalfl of Shri Vidya Charan Shukla : I beg
to lay on the Table a copy each of the
following Notifications under sub-section (2)
of section 3 of the All India Services Act,
1951 :—

(1) The Indian Police  Secrvice
(Recruitment) Amendment Rules,
1968, published in Notification No.
G.S.R. 1743 in Gazette of India,
dated the 26th July, 1969.

The Indian Administrative Service
(Recruitment;  Amendment Rules,
1968, published in Notification No.
G.S.R. 1744 in Gazetie of India,
dated the 26th July, 1969.

G.5.R. 1745, published in Gazette
of India, dated the 26th July, 1969
cancelling Notifications Nos. G.S.R.
1444 and G.S.R. 1445 published
in Gazette of India, dated the 21st
June, 1969,

The All India Services (Death-cym-
Retirment Benefits) Second Amend-
ment Rules, 1969, published in
Notification No. G.S.R. 1747 in
Gazette of India, dated the 26th
July, 1969,

The Eighth Amcndment of 1969 to
the Indian Administrative Service
(Pay) Rules, 1954, published in
Notification No. G.S.R. 1748 in
Gazeite of India, dated the 26th
July, 1969,

The Indian Police Serviee (Fixation
of Cadre Strengh) Fourth Amend-
ment Regulations, 1969, published
in Notification No. G.S.R. 1804 in
Gazette of India, dated the 2od
August, 1969,

(2)

3

4)

(5)

6)
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{Shri K. S. Ramaswamy]

(7Y The Seventh Amendment of 1969
to the Indian Police Service (Pay)
Rules, 1954, published in Noti-
fication No. G.S R. 1805 in Gazette
of India, dated the 2nd August,

1969. [Placed in Library. See No.
LT- 1652/69)]

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Flifty-second Report

SHRI S. M. SOLANKI1 {(Gandhinagar) :
1 beg to present the Fifty-second Report of
the Committee on Private Members' Bills
and Resolutions.

SHR1I HEM BARUA (Mangaldai):
Where is Shri Khadilkar. Sir 7 Has he
resigned his office or is he discharging the
functions of the Deputy-Speaker ?

SHRI P. K. DEO (Kalahandi): Is he
keeping fit 7 We are anxious to know about
his health.

MR. SPEAKER : About keeping good
health, if a member is absent. it should not
always be presumed that he must be sick.

SHR1 HEM BARUA : 1 am concerned
- about knowing whether he has resigned his
office or he is still discharging the functions
of the Deputy-Speaker. We should not be
kept in the dark about it. {Interruptions.)

ot wac wre g (feeAY qew) o Fa
wIgh FA NG F AR QUSAN W9 J
fa® § ? wraw @ IR g qdmAT
fs ag faarge &30 ar ad v A
ww A, ...

ot go WY gAwt (FAg) : SAW
ot frrr Sa @ e 2 7

off wuy A qea - #Ar frage
s I BET F1 ) AT B ¢H TwAT
quar & | ¥4 WIGH FEA Y A}
fis Proe® & ar T wIA 7
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weas WeEred ¢ gR fad g v 9N
Farar a1 fe wF QY faq & a1z 91 AT |
i woET ware ¥ f ol mrar aifgy
AT 3T AT HAT g

it WaT WA TR - ;=G T | FU
am

WEAW WEAT © o7 AT A | AT A
AT it ?

12.35 hrs.

STATEMENT RE : PRESIDENT
NIXON'S VISIT TO INDIA

MR. SPEAKER : Shri Dinesh Singh.

SHRI HEM BARUA (Mangaldai) : On
a point of order. While welcoming a
statement from the Minisier on President
Nixon's visit to India, I want to Jraw  your
altention 1o certain  relevant things. We
submitted certain call attention notices - we
also submitted some short questions. The
call attention notices were rejected ; so were
the short notice gquestions. 1 received a
communication this morning rejecting my
short notice question.

This raises a fundamental guestion. If
the Minister communicated 1o you his deci-
sion 1o make a statement before the short
notice questions or call attention nolices
were tabled, it is all right. But if it was done
after that I should say that it is an attempt
to limit the functioning of Members of
Parliament...... (Interruptions.)

Wt wwr @@ g (feeet @ew) -
wsqs w5, 29-30 art@ €Y fagaw
qEE WIT ¥ | W A A1A" g w0q
gzg fer S ez T qarA ¥ W@ E 1 wwwr
o€ wd 7Y g aar @ ) 9T g A

. ar @t & @t e & @i 297 Infgdy a1 arfs

wza YT Za 1 wEgw ar fw ww) a4
STA%TA ¥ | 98 qgE AFT IV |

« fire wx e (RgER) : IAE W@



